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ORDER DT.7.l.2000. 

Seefl the petition.eard Mr.P.MOhaflty,  

learne:1 consel for the applicant and Mr.A1K. 

3o5elearne1 senior standing Cinsel appearing 

for the Respondents.After hearing learned cinsel 

for both sicieswe feel that this matter can be 

finalLy di:posed of at the stage of admissin. 

Short facts of this case is that the 

petiti'net is working as EDBPM.khiri DraGch 

pct office under Kujanga sun of fice. His case is 

that origin.11y the post office was held in.. 

thathe1 hoise adjacent to the primary school. of 

the vilLage and later on the primary school was 

shift& from that place and as the hcLlse was 

unsafed the post office was shift& to another 

buildivg provided by the applicant in Itis village, 

Later on, on the asis of certain allegations filed 

by some persons the applicant has Deen directed to 

shift the post office to the original place on 

the graind that for shiftIng the post office from 

the building near the primary school to the present 

place, the applicant had not taken permissIon from th 

departmental authorities.lie has also been told that 

the above oer f not complied with action will 

be taken against him.It is subrnitted ny learned 

connsel for the petitioner that the old building 

has 	Collapsed in the recent super cyclone and 

as there is no building,it is not possible for him 

to shift the 80  to that place.. shifting of the 

post office from one place to another does nt 

C ome Wi thin the purviw of service C ondi ti c. s of 

the present applicant and therefore prima facie 

the petitiai is not maintaInable before us. Itis 

subed by 1 earned C oinsel for the peti ti cner that 
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in Annexure.a he has been dirt& to shift the post 

office to the old place failing which the matter 

will be vie1 sericusly. It is submitted by learQe 

C cirnsel for the patiti rner that in the old place, the 

Cash and the materials of the post office will not oe 

	

safed and it is his responsiD4 
0 

	the materials 

and cash in safe custixy.As the prayer of the CA 

d oes not c cine wi thin the Pu rvi ez of service c  on  di U on 

p 

this CA is not maintalnable.In case Departmlt al 

action is taken against the appliCant, then at that 

stage the CA is maintainable before this Trbunal 

and therefore, the CA is rejented at the stage of 

edmission.ile rejecting the CA we also diract the 

Departmental uthrities thatin case they prope to 

initiate any departmental acUcn for not shifting 

the post office to the old place and hcuse, then 

ef ore initiating such action they shculd make an 

enquiry With, regarl to the safety of the building 

and functioning of the post office. With the aove 

cbservati(r1s, the GA is rejeted.No Costs. 

vic r*, 

Memo er(Judl.) 
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